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ce et = it s m mmame Flm m et ot A ~r o
&  stated that it was never tne intentt 7 IIT CFC

gualiTicatian before 1-4-13323 referring to the
decisiaon ot the Bigh Court ot Kerala 11 OF
NG, 344356/0°007 dated 8-4-72G063, it is contended that the
sama 1= per ncurriam of The artorezaic  and naving
Gverturned tne of the Tribunal against  ths
statutory ruies and without taking the Cognizance oo
the recommendations of III CPL. Ths has o
Valus.,
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12, I 1y considered the rival
contantions of the parties and perused the material oh
FeCord.

13. The incentive acheme as Gl
34-72-138% by ths Ministry of Defence hazs bssn made
appiicable  through OM issued by the Ministry of
Defance ovar the Civiiians in 1871,

P, Cerntral Fay Commisszion chserved
para 2%.8 of the report that incentive Lo be given o
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Job. This necssaitated review o7 the
chiames, Vidae DORPT COM dated Z28-6-33, one
a4l incentive =cheme was introduced
the sarlier guidelines Gut thss wWas
Trom Tinancial 19323-34, Those wnho had
g3 the increments pricr o 1-4-32  wWouid
o draw the same and those who acguired
1ification atter 1-4-92 nave Desn granted
mount incentive. | , vide OM datsd
ezh qualificaticns were Tinailissd. As 1o
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(73
general circuiar issued by the Mii try of Fersonne)
which has no appiicabiiity on defei and was aiso ot
adoptad by the Ministry of Gevencs

it e that it may =0 the decizion of the
Ernaxuliam Bench has galt azide Ly the Kerala Hign
Court, I do not Tind 1t to ke per incuriyiam of  any
provision  orf law jasid down to the itrary, Having a
tinding force and a precedsent, same has o be
followsd,

18, A= regards implementa aof the order of
Ernakulam Bench of the Tribu tc simitarly
circumstanced, the Wraong inte tation and 1ts
conssguential  benefTits canhot bea a wvalid Jegail
right inn Tavour of the applicant Slaim  Simiiar
henafits. This 18 an anti thesis the principta of
equaiity enshirinad under Artic 14 ot the
Constitution of India.

13, In the resu:t for the rgcing reasons, 0A
iz bersft of merit and 18 accordi y NG
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